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® CAPEX PACE QUICKENS

Not just Centre, states also
see jump in FY22 tax revenue

20 big states
reviewed by FE
report a 39% jump
in tax receipts for
April-February,
their capex up 37%

PRASANTA SAHU
New Delhi, April 17

IF THE CENTRE reported an
unprecedented 34% annual
jump in gross tax revenues in
FY22, the state governments
likely fared even better.Accord-
ing to data of 20 big states
reviewed by FE, their overall tax
receipts — own revenue plus
divisible-pool receipts fromthe
Centre — jumped 39% on year
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10 Schedule of Activities:

a) Incasethe Equilty Shares are held in physical Torm

Public Shareholders holding Eguity Shares in physical form may participate in this Offer through their Selling Broker by
providing relevant imformation and documents as mentioned in Paragraph 8.9 titled as ‘Procedure for Equity Shares held in
physical form’ beginning on paga 25 of the Ledter of Offer abong with Form SH-$.

b} Incasethe Equity Shares are held in Demat form

Public Sharehalders holding the Eguity Shares in Demat form may participate inthis Offer by approaching their Selling Broker
and tender their Equity Shares in Ofter as per the procedure as mentionad in Paragraph 8.10 thed as Procedure Tor Equity
Ehares held in dematerialized form' beginning on page 2& of the Letter of Offer along with other details.

b Al the chaservations received from SEBI vide letter bearing reference number SEBI/HOICFD/DOR-IIY QW 34771 dated
‘Wadnesday, Manch 30, 3022, in terms of Regulabion 16 (4) of the SEBI (SAST) Regulations upon submission of the Dratt Letier
of Oftar are duly incorporated inthe Letier of Offier,

By There are no other materlal updates in relation 10 this Offer since the date of Public Announcement, save ag othenise

Thes Pra-CHter Achsartisement cum Gﬂrrigmﬂ um 1o the Defaded Public Statement CAdverlisement’) 15 Doing issued by
CapitalZquare Advisors Private Limited (Manager'), for and on behalf of Patel Parshottambhai 2. {Acquirer] and pursweant ta the
provissons of Regulation 18 (7) of the Securities Exchange Board of India (Substantial Acguisition of Shares and Takeovars)
Regulatians, 2011, as amended (‘SEBI (SAST) Regulations'), in respect of the Offer for acguisition of up to 32,04, 500 (Thirhe-Two
Lakhs Four Thousand and Five Hundrad] fully paid-up equity shares of face value of 310.00/- [{Rupees Ten Onky) each {Equity
Shares'), representing 26.00% (Twenty-Six Percent) of the Voting Share Caplial of Panth Infinily Limited [PANTH' or Target
Company'}, at a price of 13.00/- (Aupees Thirtean Only) per Equeity Share ("Offer Price’) payable in cash {'Offer’].

This Advertisement is to be read in conjunction with the a} Public Announcement dated Monday, February 28, 2022 (Public
Anncuncement’), (b) De@ded Public Sfatement dated Thursday, March 03, 2022 which was publisted an Fridayg, March 04, 2022
in the newspapers, namely being, Financial Express (English daily] (All Editions), Jansatta (Hindi daily), Financial Express
(Gujarafi daily) (Ahmedabad Edition), Mumbai Lakshadeap (Marathi daily) [(Mumbai Edition) ('Mewspapers’) ('Detailed Public
Statement’), (c) Draft Letter of Offer dated Wednesday, March 09, 2022 (Dratt Letter of Offer), (d) Letter of Offer dated Wednesday,
April 06, 2022, along with the Form of Acceplance-com-Acknowledgement (Letter of Offer]), and {g} Dispatch confirmation
adverlisement dated Tuesday, Aprll 12, 2022, which was published in Newspapers on Wednesday, Apnl 13, 2022 (Dispaich
Confirmation Advertisement’). The Public Announcement, Detailed Public Statement, Draft Letter of Odfer. Letter of Offer and
Dispatch Confirmation Advertisament are horginatter relecred ta as the "Offer Documents'. This Advertisement is baing published

1) Offer Price: The Offer Price of T13.000- (Rupees Thiteen Onky) payable in cash. There has been no revision inthe Offer Price,
For further dedails redating 1o the Ofier Price, plaase refer 1o the Paragraph 6.1.3 beginning on page 22 of the Latier of Offer.
2} Recommendations of the Committee of Independent Directors of the Target Company (IDC'): The Committes of IDC

have cpirsed that the Ofer Price of $13.00/- (Aupees Thirteen Only) s fair and reasonabbe in accondancs with the provisions of
SEBI (SAST) Reguistions, which waes approved on Tuesday, April 12, 2022, and published on \Wednesday, April 13, 2022, in

4} On Friday, April 08, 2022, the Letter of Offer has been dispatched to 4,189 (Four Thousand One Hundred and Eighty-Mine)
Public Shareholders of the Target Company whose names appear on Friday, April 01, 2022, being the Identified Date,

a} Electronic modea to all the Public Sharsholders whoss e-mail addresses had been registered with the Depositories/ Targst

b Registerad! Spesd post to those Public Sharehodders who have nol ragisterad their e-mail addressas with the
Depositories, Target Company, or whose Email Addresses are inactive,
5. Please note that a copy of the Leter of Offer along with other Offer Documents are also avallable and accessible on the
websites of SEBI at www.sebigowin, BSE at www. bseindia.com, Target Company at wew.panthinfinity.com, Registrar at
W purvashare. com, and Manager al wees capitalsquana.in

6) Public Shareholdecs ara required 1o rafer 1o the Paragraph 8 titled as 'Procedure for Acceplance and Setlement af the
Offer beginning on page 25 of the Letter of Ofter in refationto the procedure for tendening thedr Equity Shares in the Offer,

4} As onthe date of this Advertisement and in the best of knowledge of the Acquirer as on the date of this Advertisemant, there
are o satuony, regulatony, ar clber appeoeals required by e Acguires (o De implemeantad to complate this Oftar. Pleass relar
tothe Paragraph 7.6 ttled a5 'Statutory Approvals and conditions of the Offer beginning an pane 24 of the Letier of Difer,
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DOriginal Tentative
Scheduie {Day and Date)

Revised Schedule
(Day and Date)

Isse gate of the Puhilic Announcemeant

Monday, February 28, 2022

Maonday, February 28, 2022
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offer(s)#

Publication dete of the Detailed Public Statement in

|_Last date for fiing of the Draft L etter of Offer with SEBI _
Lasl date for pubiec announcement lor a competing

Friday, March 04, 2022
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Monday, March 28, 2022

Freday, March 04, 2022
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hManday, March 28, 2022

Manager)

Last date for recelipt of comments from SEBI on the Draft
Letter of Odfar will be recaived (in the event SEBI has nod
sought clarfication of additional iInfrmation fram the

Thursday, March 31, 2022

Wednesday, 30 March, 2022

dentified Date*

___Manday, April 04, 2022

Last data for dispatch of the Latter of Odfer to the Public
Shareholders of the Target Company whose names
appear on the register of members on the Identified Date

Manday, April 11, 2022

__ Friday, April 01, 2022
Friday, Apsil OB, 2022

Last data by which a committes of the independent
directors of the Target Campany is reguired to give its
recommendation to the Public Shareholdars 1|::\-ihl_5 Oifer

Maonday, April 18, 2022

Wednssday, April 13, 2022

thve Oy Size

Last date for upward revision of the Offer Price and [ or

Tuesday, Aprl 19, 2022

Monday, April 18, 2022

Last date of publcation of cpaning of Ofer pukalic
announcement in the newspapers in which the Detailed
Public Statement had been publshed

Tuesday, Aprdl 19, 2022

sanday, Apel 18, 2022

Dt & commancament of Tendering Period

Wednesday, April 20, 2022

Tuesday, Aprl 19, 2022

Date of closing of Tendenng Persod

Last date of communicating the rejecticn’ acceptance
and completion of payment of consideration or refund
aff Equaily Shares 1o ha Public Sharabaldars

Thursday, May 19, 2022

—

Wednesday, May 18, 2022

wiith the SERINSAST] Reguiations.

# Theare has bean mo compeiing affer

atherwisa specified.

Actual date on being in receipt of SEBRs Obszervation Ledter,

Issued by the Manager to the Offer on behall of the Acquirer

Miode: The abowve tmeiines ane inoicative [preoaned o U Dases of iinelives prowiaed unoer e SEBI (SAST) Regulabions) and
are subject fo recaipt of requizite approvals from varlous sfafony reguisfon authontias and may have fo he evised
accordingly. To clanfy Hhe actions saf ow! above may be compleled priar to fair corresponding dafes subjact fo compliance

*Idantiffed Dale is anly for fhe purpose of determining e names of the Public Sharsholoers fo whon the Letler of Offer would
he sam, AN the Pubillc Sharehalders [regiziened ar unregistersd) of the Equity Shares fexcepf the Acquirer anad the parmias to the
Share Purchase Agresment) are efigible fo parbicipate in this Offar any time before the closwre of this Offer

11} Tha copies of the inspection dotumeants as spacified under Paragraph 13 tlled as 'Docwments for Inspeclion’ beginning an
page 32 of the Letter of Offer will be available for inspecticn at the registered office of the Manager, CapitalSquare Advisors
Private Limited, located at 205-209, 2nd Floor, AARPEE Cernter, MIDC Road Mo, 11, CTS 70, Andheri (East), Mumbai - 400053,
Maharashtra, Indla, an any working day between 1000 a.m, {Indlan Standard Time) and 500 p.m, {Indian Standard Time)
durireg the Tendering period i.e., commencing from Tussday, April 19, 2022 to Monday, May 02, 2022,

12) The Acquirar accapls full responsibility for the indormation centained in this Advartisament and for the fulllment of his
abligations lald down in the SEBI (SAST) Regulations, A copy of this Advertisement shall also be avaltable and accessible an
website of the SEEBI at www.sebi.gov.in, BSE at www. bsaindia.com, Target Company at www._panthinfinity.com, Registrar at
Wit DrvEshang, com, and Manager al wisw. capitalsguang,n

13) The capitalized terms used in thizs Advartiserment shall have the meaning assigned fo them in the Offer Documents, undess
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to¥18.8 trillion in April-Febru-
ary FY22,thanks to a reviving
economy, improved compli-
ance and higher transfers from
the Centre. The combined tax
target of all states in FY22 was
X22.85 trillion,which required
annual growth of 26%.

The surge in tax revenues
and a reining in of welfare
spending after two years of
Covid-related splurge seem to
havealso enabled state govern-
ments to scale up their capital
expenditurein FY22.

The 20 states reviewed
reported a combined capex of
X3.44 trillion in April-February
of FY22,up 37% on year, com-
pared with an year-on-year
decline of 14%witnessed in the
corresponding period of FY21.

Going by the usual bunch-
ing of expenditure in March
— a third of states' capex in
FY21wasaccounted forin the
final month of the year —,
these states may report
impressive capex of X5 trillion
in FY22, compared with ¥3.7
trillionin FY21.

Capex pace of the states
reviewed isimpressive evenin
comparison to the level in the
same period in FY20, the pre-
pandemic year, with a growth
of 18% over the two-year
period. However, they may still
miss the ambitious capex tar-
get of X6.09 trillion for the
year by a big margin.

The combined capital
expenditureofall statesneed to
grow 44% on year to achieve
their investment target of
X7.23 lakh crore for FY22.
Going by the trend, combined
capex by all states could be
around 6 trillion in FY22,a
neat %1 trillion higher than in
FY21 (see chart).

Aware that capex by states
are augmented towards the
end of a financial year, the
Centre had front-loaded tax
devolution this year to enable
states to keep the capex
momentum, which is critical
for fast-tracking gross capital
formation in the economy,
given that private invest-
ments continue to be weak.

Thanks to buoyancy in tax
revenues, the Centre released
X8.83 trillion to states for
FY22 as their share of the
divisible tax pool, 19% more
than the revised estimate (RE)
forthe year.

Individual
insolvency for
poor on the back
burner

Unlike in corporate insol-
vency, the adjudicator in indi-
vidual insolvency process is the
debt recovery tribunal (DRT),
and not the National Company
Law Tribunal (NCLT). The mini-
mum defaultamountto trigger
individual insolvency is set at
just ¥1,000(In case of corporate
insolvency, it’s ¥1 crore).

However, given the tiny size
of loans and limited ability of
the poor to go through a rigor-
ousinsolvency process overseen
bythe DRT,the governmentwas
considering a proposal to facili-
tate such a waiver via out-of-
court settlements. Also, the
DRTs — already burdened with
corporate cases under the SAR-
FAESIAct,etc.— don’thaveade-
quate capacitytoadjudicateona
potentiallylarge numberof such
cases. So, the government was
weighing the option of facilitat-
ing such a scheme through an
administrative process,with the
involvement of low-cost profes-
sionals (instead of insolvency
resolution professionals) and
institutions at the panchayat
level, under the overall supervi-
sion of the IBBI.

Extreme poverty
in India eased
during11-19:
World Bank

Real incomes for farmers
with the smallestlandholdings
have risen by 10% in annu-
alised terms during the 2013-

With the start of earnings season, domestic market
is also likely to be buoyed by sector-specific
momentum in the coming days

—Vinod Nair, Head of Research,

Geojit Financial Services

Crises in Sri Lanka, Nepal : Labour
intensive exports to take a hit

BANIKINKAR PATTANAYAK
New Delhi, April 17

A BREWING FOREIGN
exchange crisis in Nepal,on top
of the worst economic turmoil
in Sri Lanka since 1948, has
added to the worries of Indian
exporters, who apprehend a
20% drop in supplies to the
neighbours in FY23 from a
year before unless the situa-
tion improves soon.

Exporters that FE spoke to
said the fallin shipments to Sri
Lanka could be steeper, unless
New Delhi extends a fresh line
of credit, in addition to the
assistance of $2.4 billion
already provided since January,
tobail out the island nation.

New Delhi’s major exports
to Colombo include petroleum
products, pharmaceuticals,
steel, textiles (mainly fabric
and yarn), food products and
automobiles. Exports of many
of these products to Sri Lanka
are goingtoeaseinFY23.

Similarly, given Nepal’s
curbs on imports of luxury
items and cars, auto and auto
component supplies, which
made up about 9% of New
Delhi’s total exports to Kath-

' Fresh trouble

($ billion) . India's exports to Sri Lanka

gm Exports to Nepal

7.2

£.8
L.7
ﬂ 3.9

FY19 FY20

Source: Ministry of commerce

manduinFY22 are settodrop
this fiscal. However,supplies of
petroleum products, which
accounted for a quarter of
India’s total exports to the
Himalayan nationinFY22,are
notyet restricted.

Both Sri Lanka and Nepal
have witnessed their fortunes
slide after the pandemic bat-
tered their tourism sector,
which has been the major rev-
enue earner for them.

While any potential fall in
India’s exports to these
nations can be offset easily,
given the limited trade value,
they, nevertheless, add to an
array of external headwinds

9.5*
6.8
5.7
35 m

FY21 FY22

*Annualised, based on data up to February

for Indian exporters, most
notably the massive supply-
chain disruption in the wake
of the Ukraine crisis. More-
over,the crises came ata time
when India is seeking to build
on its robust export perfor-
mance in FY22.

Anindustrialresurgencein
western nations, which drove
updemand forIndian goodsin
FY22,has been hit by the geo-
political tensions. Conse-
quently, the World Trade
Organisation has now slashed
its global trade growth outlook
for 2022 to 3% from 4.7%
announced earlier.

The economic crisis has

No bias against CGD players in gas
ays petroleum board

allocation, s

VIKAS SRIVASTAVA
Mumbai, April 17

THE PETROLEUM AND Nat-
ural Gas Regulatory Board
(PNGRB) has denied allega-
tions of discrimination against
city gas distribution (CGD)
companies in natural gas allo-
cations since April 2021.

A senior PNGRB official
told FE that 10% extra allo-
cation of gas used to be made
to every CGD player based on
their previous six months'
allocation after a review. But
the reduction in sales during
the Covid period lowered the
base for fresh allocations.The
CGD playerswill get the same
level of hike from the March
review since the sales are
back to pre-Covid levels, the
official said.

However, the official
accepted that the allocations
have not kept pace with the
increased demand in the last
couple of months due to
which CGD players had to

T ——— .

blend costly regasified nat-
ural gas (R-LNG) with domes-
tic gas to produce com-
pressed auto fuel (CNG) and
piped cooking gas (PNG).

The CGD players have
raised concerns that the
reduced allocation of domestic
natural gas,and a 110% hike
in domestic gas price from
April 1 forced them to blend
RLNG with domestic gas and
increase the CNG and PNG
price by ¥10 per kg/scm.

Companies  such  as
Mahanagar Gas (MGL) are
blending around 15-20% of R-
LNGwithlocal gas,sources said.

The government on April 1
doubled the domestic natural
gas price for sixmonthsto $§6.1
per million British thermal
unit (mmBtu),and the price of
gas from difficult — high pres-
sure-high temperature — gas
fields to $§9.92 per mmBtu
from $6.1/mmBtu. This cou-
pled with increase in the
landed price of imported LNG
at $37/mmBtu has increased
the overall cost of production
forthe CGD players.

The PNGRB official said,
that government is aware of
the development and the ris-
ing input cost for the CGD
players. If the war in Ukraine
extends to this year-end, the
possibility of domestic gas
price going up is high. Plans
are afoot to pool the long
term RLNG of GAIL and the
high-pressure-high-temper-
ature (HPHT) gas and sell that
to well entrentched CGD
players who have reached
closer to completing their
capex cycle.

FROM THE FRONT PAGE

2019 period.

While Sinha Roy and Weide
hasused the CMIE’s surveydata,
they acknowledged that, in its
current form,it’s‘not nationally
representative’and that it uses
its own measure of consump-
tion expenditure that is not
readily comparable to the NSS’
measure of consumption.

“This paper makes a com-
prehensive effort to address
both of the above-mentioned
concerns. We implement a rig-
orous reweighting exercise
using multiple nationallyrepre-
sentativebenchmarksurveysto
obtain adjusted sampling
weights that make the CPHS
nationally representative,” said
theauthors.

Order inflows at
cap goods firms
may decline in
Q4FY22

This delay has been attrib-
uted to the lack of visibility on
the rising commodity prices.

the contractorsend.Evenother-
wise, there is typically a lag
between the tendering and
awarding that happens every
fewmonths.

With orders from the high-
speed rail corridor, metro or
highways, typically in the range
of 25,000 crore and above
missing, the ticket size of orders
shrank in Q4FY22. However,
over the medium-term, the size
of orders has been increasing
from metros, high speed rail or
long distance highways.

Larsen and Toubro (L&T)
announced fresh orders of
around 347,000 crore in the
March quarter, according to a
domesticbrokerage.Thiswould
be about 7% lower y-0-y as the
company had reported new
orders worth ¥50,651 crore in
Q4FY21. The company has
guided it could close FY22 with
agrowthinorderinflowsof any-
where between low and mid-
teens.

Bharat  Electronics is
expected to report an order
intake of ¥7,000 crore for
Q4FY22.Thiswould belessthan

Capex momentum continues in Q4
Mar ‘21 Jun '21 Sep ‘21 Dec '21 Mar '22

2 trillion

New projects 2.3
Y-0-Y growth (%) -38 |
Completed projects 1.2
Y-0-Y growth (%) -33 |
Stalled projects 0.3
Y-0-Y growth (%) -62 |
Revived projects 0.2
Y-0-Y growth (%) -45 |
Implementation

stalled projects 0.3
Y-0-Y growth (%) -97 |

Source: CMIE, Company, PL

There are concerns about mis-
matches in the project cost at

2.8 3.1 3.4 5.1
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half of 15,280 crore worth of
fresh ordersbagged by the com-

pany during the fourth quarter
last year. For KEC International,
the order intake is likely to
remain muted at about ¥5,200
crore,a 3% y-o-y increase ora
tad above 5,000 crore orders
recorded in Q4FY21.

Debit card usage

set to see adrop

Harish Prasad,head of Bank-
ing, FIS,said that banks’issuance
of debit cards had seen signifi-
cant growth over the last five to
seven years, reaching 935 mil-
lion outstanding cardsas of Feb-
ruary 2022.This may now start
to flatten out as a consequence
of high UPI use for merchant
payments and saturation in
card issuances.

“Also, with the recently
announced interoperable card-
less ATM cash withdrawal facil-
ity, using UPI based authorisa-
tion,as opposed to card and PIN
based authorisation, and the
announcement recently to
allow activation of UPI via Aad-
har OTPin lieu of a debit-card-
linked OTP, the need for debit
cardswillbe furtherdiluted,and
debit card numbers could likely
start to shrink over the next few
years, Prasad said.

Cash withdrawals at ATMs
are the chief means of usage for
a majority of debit cards issued
in India, with merchant pay-
mentsusing debit cards starting
to plateau and even seeing vol-
umes falling on a year-on-year
basis. In February 2022, the
number of debit card-based
ATM transactions fell to 527
million from 551 millionin Feb-
ruary 2021.

Independent fintech expert
Parijat Gargsaid thatit maytake
banks a few months to upgrade
theirATMsand othersystemsat

forced Sri Lankans to cut dis-
cretionary purchases, while
Nepal has reportedly curbed
“non-essential  imports”.
Together, these two countries
imported merchandise worth
$15 billion from India in
FY22,upabout 50% from the
pandemic year of FY21.India
was the largest exporter of
goods to both Nepal and Sri
Lankain FY22.

Exporters said Nepal has
imposed curbs on the opening
of letter of credit (LC) for auto
and jewellery imports. For a
large number of products, if
Nepalese importers want to
opentheLCs,theyhave to keep
a 100% cash margin in their
LC accounts; for the rest, they
must have a 50% margin.
However,some of the essential
food items are included in the
list of products where 100%
cash margin is required.

“It’s not a desperate situa-
tion for Nepal but theyare cau-
tious probablybecause of what
ishappeningin the neighbour-
hood (Sri Lanka) and taking
action before it’s too late,” said
Ajay Sahai,director generaland
chief executive at apex
exporters’body FIEO.

GST Council may
do away with 5%
rate; move items

to 3% & 8% slabs

PRESS TRUST OF INDIA
New Delhi, April 17

WITHMOST STATES on board
toraiserevenue sothattheydo
not have to depend on Centre
for compensation, the GST
Council, at its meeting next
month, is likely to consider a
proposal to do away with the
5% slab by moving some
goods of mass consumption to
3% and the remaining to 8%
categories, sources said.

Currently, GST is a four-
tier structure of 5,12,18 and
28%. Besides, gold and gold
jewellery attract 3% tax.

In addition, there is an
exempt list of items like
unbranded and unpacked
food items which do not
attract the levy.

Sources said in order to
augment revenue the Council
may decide to prune thelist of
exempt items by moving
some of the non-food items
to 3% slab.

the back end to offer UPI-based
withdrawals.But once thathap-
pens, the utility of debit cards for
alargenumber of customerswill
practicallybe gone.

“Only the online payments
where people may not be too
comfortableusing UPIona par-
ticular device orwhere it's quite
a large-value transaction or
where the person is leveraging
the benefits available on a par-
ticular debit card, such as debit
EMI, might be the instances
whereadebit cardis used,” Garg
said.

Consumers may eventually
see no point in carrying debit
cards as there is an annual or
quarterly fee for maintaining
them but UPI s practically free.
Garg pointed out that mer-
chantsalso prefer UPIbecauseit
does not draw a merchant dis-
count rate (MDR), but on debit
cards at POS merchants have to
payaround 1%.“The consumer
demand for debit cards may
eventually fall and banks may
also find it costly to issue them
in a scenario of low usage,” he
added.

Textile cluster
left in the lurch
amid input
shortages,

rising costs

Raghu Yadav, a 40 year-old
migrant who transports grey
fabric from weaving units to
processing houses, is worried
about the slowdown.Buthecar-
riesonregardless,tryingtodoat
least three 10-15 km trips
everyday even if it’s hot and
humid. Else, his family of four
cannotafford evenasimplelife.



